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CENTRAL ADMINISTRATIVE TRIBUNAL 

JAIRJR BENCH, JAIPJR 

Date: 20.11.2002 

n'ble Mr. G.C.Srivastava, Member (A) 

n'ble Mr. M.L. Chauhan, Member {J) 

Kalil, S/o Shri Kala Khan, Aged about 40 years, 

· o 786, Mahaveer Nagar, Tank Road, Jaipur, last 

e. played on the post of Hot Weather Water man, 

Rail'tJay, Kota Division, Kota. 

Advocate: Mr. Shiv Kumar) 

Versus 

1. Union of India through General Manager, 

Western Raibvay, Church gate, Mumbai. 

Applicant 

2. Divisional Raihvay Manager, vVestern Railway, 

Kota Division, Kota. 

Respondents 

(By Advocate: Mr. U.n. Sharma) 

on 1 ble Mr. G.C. Srivastava, Member (A) 

~~-<;-~ 
~~A-r-~ __ ) 

C==:tliar.<r.:.?Mr. U .o.: Shanna, learned counsel for the 

- es pondents ~-

• In this OA the applicant, who claims to have been 

working as Hot V'Je ather Water man under the respondents, 

as prayed fer the following reliefs: 

n (i) That the respondents may be directed to 

consider the case of applicant for reengagement as 

a Hot Weatb:~r :Nate:nnan with immediate effect. 

Further the respondents may be directed to consider 

the case of applicant in light of judgement rendere¢ 

by Hon'ble GAT in OA No. 77/95 Nanak Singh Vjs. Unio 

of India & Ors. decided on 12.3.98 and in light of 

Harirnohan V/s. Union of India & Ors. D.A.No. 616/97 . 
decided on 18.8.2COO being similarly- situated of 

those person. 
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(ii) That any other order/directions/reliefs 

may be passed in favour of applicant ·mich may be 

deemed fit, just and proper under the facts and 

circumstances of this case." 

3•i The respon0ents have opposed the OA and have filed 

a etailed reply stating inter alia that the order dated 

19 5.94 which has been challenged in the present OA 

pe tains to one Shri Khalil s;o-shri Aladin whereas the 

nai e of the father of the present applicant as mentioned 

in the OA is Shri Kala Khan and therefore, the impugned 

er does no.t pertain to the present applicant and 

ac ordingly the OA is not maintainable.: Mr. U .D.Shanna, 

learned counsel for the respondents submits that the 

licant is tryfung to get advantage of some order passed 

in respect of another person having the name of Khalil. 

ording to him, rejoinder has not been filed in this OA 

his reliance on the aforesaid document is misconceived.: 

refore, his claim for temporary status and the relief 

imed by(hifn vide order dated 19.5.94 & 29.8 • 98 is 

arly misconneived and unwarranted. Accordingly 

Mr ·· Sharma submits -t~at OA being totally misconceived 

de ,.erves to be dismissed. 

4.: Mr•· Shiv Kumar, the learned counsel for the applicant 

also not filed any rejoinder to the reply filed by 

respondents ins pi te of last opportunity having been 

en on 3.10.2002. He haw also not remained present 

even in the second call and therefore, reply of 

respondents remains unrebu tte d: 

5'·· As the order dat~d 19.5.94 (Annexure .A-1) on vtlich 

t claim of the applicant is founded does not pertain 

t the applicant, there is no question of any relief 
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bring graned to the applicant. Accordingly the OA 

b· ing misconceived and not maintainable is dismissed 

w th no order as to costs. 

~Iii~~-, 
(I\ .L. Chauhan) 

Member (J) 

vtlc. 

... 
,,-

&.w~-~~vJ~ 
(G .c.s rl vastav a) 

Member (A) 


